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The 27 August 2018
No. 2/Stha-01-24/2008 -2347/DM—In exercise of Powers conferred by section-14
&78 of the Disaster Management Act, 2005 (53 of 2005), the Governor of Bihar is pleased
to make the following Rules to amend the Disaster Management (Term of Office and
Conditions of Service of the Members of the State Authority and Pay and Allowances to the
Members of the Advisory Committee), Rules 2008 - (As amended from time to time)

1. Short title, extent and commencement :-

@)) These rules may be called the Disaster Management (Term of Office and
Conditions of Services of Members of the State Authority and Pay and
Allowances to the Members of the Advisory Committee) (Amendments)
Rules -2018.

2) It shall come into force at once:

Provided that in case of existing vice chairman and members
of the authority, it shall be deemed to be come into force from their dates
of assuming their posts.

2. The sub-rule (v)(b) of rule 4 of the Disaster Management (Term of Office and
Condition of Service of the Members of the State Authority and Pay and Allowances to the
Members of the Advisory Committee) Rules, 2008 shall be substituted by the following:-

"(v) (b) A person nominated as a full time member of the State Authority
shall exercise his/her option to choose either :-

Pay (minus pension to the last pay drawn in the case of a
retired officer), dearness allowance, House rent Allowance (in case
Govt. accommodation is not available), medical facilities, travelling
allowance, leave travel concession as admissible to a Principal
Secretary including officials higher than Principal Secretary in the
Government of Bihar and leave as admissible to a Government
servant under the All India Services (Leave) Rules, 1955:

Provided that the amount less than the basic pay received
minus original pension (with commutation) in the pay scale of the
post which he/she hold at the time of retirement, which may be
higher than the Principal Secretary shall not be payable.

or,

Pay, daily allowance as admissible to a Minister of State in
the Government of Bihar, and pension (without dearness relief in
case of a Member who is a retired officer), accommodation, medical
facilities, travelling allowance as admissible to a Minister of State in
the Government of Bihar in accordance with the Ministers of Bihar
(Pay & Allowances), Rules 2006, (as amended from time to time):
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Provided that, no change will be made to the pay and
allowances or other service conditions of the Vice Chairman/
Member to their disadvantage after their appointment."'

By the order of Governor,
M. RAMACHANDRUDU,
Additional Secretary.
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